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ORDER

PER BHAVNESH SAINI, J.M.

This appeal by Assessee has been directed

against the Order of the Ld. CIT(E), New Delhi, Dated
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20.09.2018, rejecting the application for exemption under

section 80G(5)(vi) of the I.T. Act, 1961.

2. We have heard the Learned Representatives of
both the parties and perused the material available on

record.

3. The Ld. CIT(E) noted that assessee has filed
application on 31.03.2018 in prescribed form seeking
exemption under section 80G of the I.T. Act. Questionnaire
was issued to the assessee. However, the notice returned
un-served with the remarks “No such person”. The Ld.
CIT(E) further issued letters to the assessee. Both were
served upon assessee and assessee filed letters/replies on
Dak counter submitting part information. The Ld. CIT(E)
noted that assessee has not filed copy of the bank account
statement for last three years, NOC from owner of the
premises and financial statement for F.Y. 2017-2018 along
with details of donations received in F.Y. 2017-2018. The
Ld. CIT(E), therefore, rejected the application for exemption

under section 80G of the I.T. Act, 1961.
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4. The Learned Counsel for the Assessee submitted
that assessee filed complete details before Ld. CIT(E) and
thereafter made fresh application on 01.10.2018 for
approval under section 80G(5)(vi) of the I.T. Act, 1961,
which have been allowed by the Ld. CIT(E) vide Order Dated
19.02.2019 and exemption was allowed from A.Y. 2019-
2020 onwards. Copy of the Order is placed on record. He
has further submitted that earlier exemption under section
80G(5)(vi) was granted vide Order dated 25.03.2003 for a
period 23.01.2002 to 31.03.2005, copy of which is filed at
page-27 of the PB. He has further submitted that assessee
has also been granted registration under section 12A of the
[.T. Act vide Order dated 22.07.1998, copy of which is filed
on record. He has submitted that since approval under
section 80G was already granted to assessee in earlier years
and also granted subsequently, therefore, exemption/
approval should have been granted to the assessee from

earlier year i.e., 2018.
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5. On the other hand, Ld. D.R. in view of the above
facts submitted that matter may be remitted to the Ld.

CIT(E) to pass order afresh.

6. After considering the rival submissions, we are of
the view that the matter requires reconsideration at the level
of the Ld. CIT(E), New Delhi. In the present case
Registration under section 12AA of the I.T. Act, 1961 have
already been granted in favour of the assessee. Further,
approval have been granted to the assessee under section
80G(5)(vi) of the I.T. Act in earlier years as noted above.
According to Learned Counsel for the Assessee, assessee
has filed complete documents before Ld. CIT(E) which have
not been looked into by him. Further, approval under
section 80G(5)(vi) have been granted to assessee vide Order
dated 19.02.2019. These facts would clearly show that
assessee is entitled for approval/exemption under section
80G(5)(vi) of the Act from the application filed on
31.03.2018. Since the impugned application have been
rejected merely on the basis of non-furnishing of certain

documents which are already part of the record of the
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Revenue Department while granting earlier approval and
fresh approval under section 80G(5)(vi) of the Act, therefore,
the same should be considered by the Ld. CIT(E) and to
grant approval to the assessee as per Law. We, accordingly,
set aside the Order of the Ld. CIT(E) and restore the matter
in issue to the file of Ld. CIT(E), New Delhi with a direction
to reconsider the issue and grant approval/exemption under
section 80G(5)(vi) of the I.T. Act as per Law, by giving
reasonable, sufficient opportunity of being heard to the

aSSESScEe.

7. In the result, appeal of Assessee allowed for

statistical purposes.

Order pronounced in the open Court.

Sd/- Sd/-
(PRASHANT MAHARISHI) (BHAVNESH SAINI)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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